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ON PUBLIC
TAKINGS

AIXIY-FIRIT REPORT

SHRIR. P, YADAV (Madhepura) : I

esent the Sixty-first Reéport of the
gomiltﬂ on Public Undertaxings on
Actien Talken by Government en the
recommendations contained in their Fifty-
first Report on_ India Tourism Develeop-
meat Corporation Ltd.

DELHI SALES TAX BILL
(i) RerorT oy SeErEcr CoMMITTEE

jSHZR.! 8. k% SIDDAY:A R(Ghlmd-_
rajnagar) resent the t
the Select Comu:?ttee on the Biﬂ to

comsolidate and amend the law relatmg
to the levy of tax on sale of goods in the
Unien territory of Delhi.

(ii) EvipEnce BErome Serect Com-
MITTRE

SHRI S. M. SIDDAYYA . I lay en
the Table the record of evidence tendered
before the Select Committee on the Bill
to consolidate and amend the law relating
to the levy of tax op sale of goods in the
Union 1erritory of Delhi.

———

18.05 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHR! K. RAGHU RAMA-
IAH) : Sir, with permission, I
rise to apnounce that em;n:nt Business
in this House during the week commencing
the 218t Apnl, 1975, will consist of :—

1. Consideration of aay item of Govern~
ment Business carried over from
today’s order Paper.

2. Discussion and voting on the De-
mands for Grants relating to the
Mipistries of :

(1) Home Affairs

(») Supply and Rehabilitation.
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MR. SPFEAKER : I have been,
the Members that when they m
misgions, they should be brief and “thiey
AR thoy thagld mor et o ot

n L no on more than
one¢ point. Already there are go bers
who wapt tg y I have, therefore,
to rpdu.oe the time to accommodate such
a big list of names.
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SHRI VASANT SATHE (Akola) :

I would Kke in the next week’s business
discussion on the important issue relating
to the policy of allowing private sector
or private persons to make imvestments
in public sector uprdertakings. The Govern-
ment should come out with a clear ﬂ:y
statement on this because in the t
Heavy Electvicals, Hardwar recently
a memorandum was submitted by the
worken of the faetory P:'ppcéns this and
it is learnt that the Prime Minister has
given theém an assurance that private
investment in public sector will nes be
permitted. I would, therefore, like a
clarification be made on tFis matter and
this imyportant matter shoukd be discussed
next week.

SHRI DHAMANKAR (Bhiwandi) :
T want to raise the matter of the Zuari
Agro-Chemieals, Goa. This factery in
‘Gea has not taken proper stcps to tseat
the ammonia effluents and is thereby
eausing havoc and is polluting the whele
arca as alsg water. As a result vast
areas of rice fields have been repdered
barren. Even the labour have refosed
L M e e ey The
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slso hawve demanded

closure of the factory. I request
- should be
thre Beuse. ¢



